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"circumst:

In conszequence oI this order (Annexure

IN THE CINTRAL ADMINISTRATIVE TRIEJNAL, JATFUR REMNTH,

JAIPUR,

0.A, Mo, 136/94 Date of decizion: 4.4,94
HAPT BHAJAN \ ¢+ Applicant.
VERSUS

UGMIO OF INDIA
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Rzzpondents.

Mr. D,C, Gupta Counzzl for the applicant.

Mr. M., Rafig Counzel for the respondents,

CORAM:

Hon'ble Mr, Justice D.1L. Mehta, Vice-Chairman

FEF. HCN'RLE MR, JUSTIZE T,L. MEHTA, "L(,u CHAIFMAMT:

The applicant submitted the application on 2,.2,94

for mutual transf=zr, However, he subnitted the zecond

aprlication on 17.2,24 and submitted that Jdue to the ~hanged

¢ he Joes not want any transfer and his praver
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for mutual transfer may be treated as recallad/cancelled.

.
This application was forwarded an 17.2,94 iteself and there
iz 2 note on Annexure A-2, However, the rezpondents!
submissisn 12 that it was received on 26.2.94. Whatever is
cg2d on 24,2.94

the position, the order, Ammsxure R-1, was pas

by which one Ehagwan Singh was reverted on hiz nwn request
and transferred c¢n the post that the apprlicant was holding,
K.1), the transfer
order dated 28,2,94 (Anrexure A-l) was isaued,

Ze I have gone througlh the record and once there is a

submiszicon of application on 17,2.94 with a note that it

mey be forwarded ts the Deputy C0S, rota for ne actior
'

CESZArY
the praver for mmtual transfer does not survivs, However,
in the fasts ¢f kthe

case, a person, Bhagwan Singh, sought

the reversion for getting his posting at Fharatpur and in
fact, he has join=d tha2re. In such circumstances, the
transfer order cannot he disturbed. However, the responients
will be duty bhound to paj to the applicant all T2/DA and

all consequential benefits of transfer as the orler has

ver)2



been passed after the stkbmizsion of the avplication,

Annexure A-2 dated 17.2.94.
. J

3. The 0.A, is disnozcd of accordingly, with no

order as to costs,

D.L, MEHTA

V.i.ce—-Cha.'!.rmar'a /




